NEW DELHI

C.P. 211/96 in
0.A. 1797/96

New Delhi' this the 10th day of October,1996.

HON'BLE SHRI A.V.HARIDASAN,VICE CHAIRMAN
HON'BLE SHRI K.RAMALIOOR THY ,MEMBER (A)

Hem Raj S/o Shri Murari Lal
R/o H.No., 218, Type II,Mayapuri, _
Press~COlony?Neu Delhi, © seesApplicant

(By advocate: Shri U.Srivastava)

Versus

1. Shri Joginder Singh,Director,
C.Bu.I., C.G.U+ Complex,
Block No,.,IV,Lodhi Road,
New Delhi-3,

2, Shri A.,K,Sinha,5.P.,C.B.1.,
Anti Corruption Unit VIII,
‘Block No,IV,3rd Floor,C.G.0.Complex,
Lodhi Road,New Delhi-3,

(By advuocate:Shri Madhav Panikar)

ORDER (ORAL)

BY HUN'BLE SHRI A.V,HARIDASAN,V.C.(3)

This. Contempt Petition arises out 'of Interim
Order passed on 23,8.96 in 0.A.1797/96 uherein the

reépondents vere directed to maintain the status—quo

\

in regard to continuance of the petitioner as a casual

labourergélleging that the respondents have defied the

said order by terminating the petitioner's services on
the afternoon of 29.8.9?) This contempt pétition has

been filed praying that action be taken against the

respondents,

Notice had been issued to Shri A.K.Sinha, ™ -

the second respondent. A reply was filed in uHich it

was stated that the séruices of the petitioner were

.
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) terminated on 16.8.96 even before the Interim Order

was received and a copy of the order by which the

respondents had'terminated the services of the
petitioner was also enclosed. Noting that though

the order of termination was signed on 21.8.96 as
indicated on the right hand side and on the top of the

) éuritten,
letter the ‘date-4,9,96.uas~we felt that it is necessary
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to get the matter clarified and for that purpose ue

directed Shri. A.K.Sinha to be present in court and also

to make available the Attendance Reggister. !

NP

When the matter came up today Shri Sinha appeared

in person, He produced the.attendance register for our

N - perusal in addition to having filed two aFFidavits,-
one by the Head Clerk and the other by the Inspector
Incharge. 1In thesevqffidauits the Head Clerk as also
tHe'Inspector Incharge have stated that in accordance

, : with fhe practice followed in the C.B.I. the orders are

/and the date
signed on the bottom with date*mentioned on the right

hand side at the top indicates only the date of despatch.

Shri A.K.Sinha who is present in court states

¥ ' that he never had any intention to disregard the court's
éplaced .
directions., 0On perusal of the materials now&bafore us, @

ue are satisfied that the respondesnts have not shoun : }
any disrespect to the court's order and we are of the

viey that there is no need to proceed with this Civil

P

anfempt Petition any longer, The C.P. is, therefore,

dismissed and notice issued to the respondents is

N

discharged.
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K. RAMAMOOR THY ) "~ ( A.V. HARIDASAN )
MEMBER (A) UICE CHAIRMAN
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